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CASE NO. :

Appeal (civil) 3715 of 2005

PETI TI ONER

M S FARWOOD | NDUSTRIES (P) LTD. . ... APPELLANT(S)

RESPONDENT:

COMWMNR. OF CENTRAL EXCI SE, CHENNAI . . . RESPONDENT( S)

DATE OF JUDGVENT: 17/01/2007

BENCH
Dr. AR LAKSHVANAN & V. S. SI RPURKAR

JUDGVENT:
JUDGVENT

O R D E R

Heard M .A K. Ganguly, |earned senior counsel for the
appel | ant -and M. Subba Rao, | earned counsel for the
respondent .

We have perused the order passed by the Assessing
Oficer and al so the order passed by the Conm ssioner of
Central Excise, Chennai.

The | earned seni or counsel for the appellant at the time of
hearing relied upon the Judgnent in Ms.Craft Interiors Pvt.Ltd.
vs. Conmi ssioner of Central Excise, Bangal ore & Anr. reported
in 2006 (11) Scale 78 and in particul ar paragraph 17 of the said
Judgnment. In view of the above Judgnent, the order passed by
the Assessing Oficer and as affirnmed by the Comm ssioner of
Central Excise, Chennai requires re-consideration. W,
therefore, remt the matter to the Commi ssioner of Central
Exci se, Chennai-11l for a fresh disposal in accordance with | aw.
The appeal s stands al | owed accordi ngly-

Both parties are at liberty to place additional docunents
bef ore the Commi ssioner of Central Excise, Chennai-ll1.




